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~ for manipulation. If you give that back to
them for inspection, etc, you give them
loopholes for correcting themselves, That
leads to problems. While doing so, I
request the Government to be very cautious,
What happened during emergency ? The
officials misused the powers. Government
should be more cautious in giving more
powers to them,

Now 1 come to 11A at page 8. I think
the imprisonment should be more than two

years.

In my Constituency more of tan and
reptiles exporters are there. You have
banned export of cobras and phythons. I
have no objection in banning export of
cobras and phythons. But you have banned
whips and water snakes. Three lakh persons
are depending on that. Ban on trapping
whips and water snakes may be removed.
The trapping is done by Erulas who are
most down-trodden and Scheduled Caste
people in the country. They trap them and
give them to the Muslims for the manufac-
ture of products. But you have given this
to Bharat Leather Corporation to export
this. This Corporation is going in loss,
I request the Government of India to recon-
sider it and remove the ban and give per-
mission to the private exporters so that
Government can get revenue by more

foreign exchange. .

Finally, I would like to tell you, in this
Act if you feel there are lacuna, inadequacy
or deficiencies, —I feel there are lacuna, in-
adequacy and deficiencies—Government
should remove them. A fresh Bill may be
brought which may cover all the points men-
tioned by me.

ot Vasr qqz. q@l  (F1gWn) .
gqreay wgiew, faata (Faifas fAa=o
gy fadem) dmwa  fagss  FEq
ggmm & fawrg & fau aga & aracas &
AT & TaHT NG FIAT E 1 AT AR
3T FT A IAM T a5 IAM, ¥ AN
gt foe faza & a1 & sgar Fifage
AT A& qa § a1 faza  AEweE w1 9T
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g a1 §, Fifr gardy seaifea awge
HY AUrATT aga &Y fAvT @I gy g

MR. DEPUTY SPEAKER : Shri
R.L.P. Verma, you are the ‘last "speaker.
You can continue the next day. Then, the
Minister will reply. Please sit down,

SHRI G.M. BANATWALLA (Ponnani):
He is not the last speaker. I will follow
him.

MR. DEPUTY SPEAKER : No. He is
the final speaker and then the Minister will
reply.

We will take up the Private Members’
Legislative Business.

REMOVAL OF FARMERS’
INDEBTEDNESS BILL®

SHRI UTTAMRAO PATIL (Yavatmal):
I beg to move for leave to intrcduce a Bill
to provide for setting farmers® loans and to
lay guidelines for regumlating loans to
farmers. '

MR. DEPUTY
question is :

SPEAKER : The

“That leave be granted to introduce a
Bill to provide for setiling farmers’ loans
and to lay guidelines for regulating loans
to farmers."”

The motion was adopred.

SHR] UTTAMRAO PATIL:
introduce** the Bill.

Sir, I

FREEDOM OF INFORMATION BILL*

DR. SUBRAMANIAM SWAMY
(Bombay North East): 1 beg to move for
leave to introduce a Bill to provide for
certain agencies to ensure freedom of having
access to and obtaining public information
for the citizens and for matters connected
therewith.

MR.
question is :

DEPUTY.SPEAKER : The

*published in Gazette of India Extra ordinary, Part II, Section 2, dated 4.5.1984.
*¥[ntroduced with the recommendation of the President,



